FORM NO. 21
(See rule 114)
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, L‘&Q\?’.‘.@..BENCH
OA / TAARAAEPAVAPTRTb............ of 2680.. 1990
MK L&Q ........................................................................................ Applicant(S)
Versus ‘
0 21 o2 KOM”C& ................................................................. Respondent(S)
INDEX SHEET
= Serial No. DESCRIPTION OF DOCUMENTS PAGE
\ Check Lsk .ﬁ" )
2 Ovdyy Quaet A
. 2} Judgpank AL 12 Aw
2 ; PRrifion RS 4o &1
S "‘PA Wty AV
6 Ponnrpure. 2 A3 - B2
i .ty A — ALY
R & 26 ~ B2

Certified that the file is complete in all respects.
@er,ﬁ eBeled ot cL«\‘r‘ﬁ\ P J_/_

...............................................

Signature of Deal. Hand




y

3

n

1C.

?\ ‘ . ‘ t'frc;;ir H-v , - T
. o , .
- \ ate o(Fx.»nq , (_ag\g \0\

’ﬂc of R&p,p,

€Ll AUNINIST WATIVE FrIcJiAL by Paf g '
CIRL. T =7Ch, LUTKNCL ' ‘ \‘&/
o e — S : 2}

’ R
. ?p!”y R"gz;n;,r(-}f'}

Tooisonnedon e R L¢ or 19}3(%0 .Q“/ ‘5‘?"/‘(1»

Q$21é7

PELLE T 5] %h-“*\[fjay Ku/w«mm_ o.‘)?

e e U009

Particilars Lo be exanined Endorsement as to result of examinatiom

Is trne apperl coroetent ¢ ‘
Pk HELE w
a) 15 tha smnl '
“pruoscriced

©) das s "Tiuert case for not ‘- T
TIkiro o cpplizacion in time,
Lo loa?

Hez <hz doacumont o huthorlsatloq/
H el

Jakal

TR n*:: by
Rs, 5

/ :ug;/COpies
Of the omderf/a) 2ga2inst which the
asxndization 1. wods oeon Tiled?

Has tho —ornifi

a) Havz the copics oF the
socuments/ rolicd upon by the

])/lh
;}L%
7/0‘{
2pplicant and r;rtl?ned_in the v ;Vti u ’ - . :
2R

2

e

applicaetion, been Tiled 7

', Hauo th. donuments rcferred
to ir (a) avoyc duly attested:
by & Grretued Officer and
nuinsared acceordingly 7

©) Are the documents referred - . -
tc in (a) above neetly typed
ir do JJlb sapca 7

3
Ha= the indo< of decurienis been
1124 2rd poeming done proporly ?

Have «oo mironolosical details

of mepriscncstion made and the : N
Lt cgne o7 .uoh ropresentation
peen inoicatcs L tho ap lication? ~o

in the appli=

arny court of

L Tribunal?
o o




Wr §-
DU Yo e éhbhﬁwgg c%r kﬂ&w&ﬂﬂ)uL
4 Aiva)ﬂ& sz\,q\ }Q_.Mk Ja asyeunme o
T y2-a. qe |

&~

12,09, 19%0& Hon'kle Mr, Justice K.Nath,V.Ce.
Hon'kle Mr, M.M, Singh, A.M,

Issue notice to the respondents
why this petition be not admitted and list
for admission on 30,11,90 when the respone
dents shall produce the record of the
selection refered to in paras 4(3) & 4(4)
of the application. The case 1is lekely
to ke disposed up finally on the date

» fixed.,
A.M., V.C,
=1 SRS T . NoliceS Faaed
-~ Neo SLE fy & 13\ o
. tow o My Suwailie. K\ Nath, \G.c. - s
13-(2-TC Ba il Hy K-Shapha xR (8 F-e
Notices issued to raspodts on

18.9.90 t» show cause are presumed served &GLL
No r=ply has been filed.
ADIIT.

Cn 1@ -

04 weeks, c=joinder withia 2 wea<s thereafter, )\\.u,
List befsre D.7. on 07.2.91 £-r fixing a date < OWY % 2]
after completion of recoré if porsible . "7‘-{4 Lag doces,
sa/ ¢ a/ SIS TP
A, v.C. Q Q Do
TN

9030

1
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Iscue notice counter may be file ' within
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CBENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH, LUCKNOW

0.4. No. 286/1990
V.Ke Lal Applicant,

versus

Union of India & others Respondents.

Hone. Mr. Justice U.C.Srivastava, V.C.
Hon. Mr, A.B. G:thhi, Adm, Msﬁher.

(Hon. Mr. Justice U.C. Srivastava, V.Ce)

The applicant has prayed that a direction may
be issued to the gpposite parties to &ppoint him
immediately o>nde post of Messenger. The agplicant
is a Memper of Schesuled Caste community. It appearls
that 3 sosts of Messengers fell vacant in the office
of the Commandant, Command Hospital, Central écmman@,
Lucknow. The Employment Exchange sponsored the names
of certain candidates including that of the applicent
for the same. Injt ke selection, the applicent was
alsoslected and his name was placed at No. 3. He
vas, like others, to undergo medical exemination,
which he massed successfully. It appears that before
agpointment two posts were cancelled. The applicant
says that the opposite parties are not inclined to
appoint him and they are going to make fresh selecction
In this connection reliance has been made on the
Ministry of Home Affalrs(Department of Personnel
& Aaministrative Reforms) O.Me No. 22011/2/19-Estt
(D) dated 8,2,1983, reference has bezn made to para

4 of the same which reads as unders
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*Once & person is declared successful according
to the merit list of selected candidates, which
is based on the declared number of vacancies,

the appointing authority has the responsibility
to appoint him even if the number of vacancies
undergoes a change, after his name has been
included in the list of selected candidates. Thus,
where selected candidates are awaiting appointment
recruitment shculd either be postponed till all
the selected cazndidates are accommodated oOr
alternatively intake for the nexr recruitment

reduced by t numbeX of candidates zlread
aW5lglng gppointment and the candidates awgiting

agpointment should be given appointments first,
bafore starting appointments from a fresh list
from a subsequent requirement cr examination.®

From the ahove it is clear that the applicent, ¢l:houg
hi. nme °; inCluded inthe selected applicants® 1list,
cculd be appointed prior to asppointment of any

merson whose name £inds place in the subsequent
selcection. This is precisely what the applicant has
prayed for. The apposite parties have not come

forward with the case that,ske as t he posts have

been cancelled, his name alsoO goes cut of list and
he cannot be considered, Accordingly, t he applicant
is entitled tp the r:lief prayed for and as such
a éirectiot_ﬁg‘issued to the opposite parties to
congider the name of the applicant for egpointment
before any other person is appointed in the subsequ

selection in terms of para 4 of the DM. referred to

ahove, In the circumstances of the case, there ig

AeM, V.Ce

Lucknow Dateds 5.3,.91.
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I, Yiie Couided WDEIToaius Dl walldliels LUCKLC. 8..CH

Vijey Kumar L&l, son of Sri Puthulel 3ilmiki, resident of
Purcni Gun Factory arca, »zdar, lucknov.
e o« o wpplicant
versus
1, Union of Indiez through the secretiry, lilnistry
of Defence, New Delhi,

2, The General Officer Comma.ading-ln-Chief,
Centrcl Command, Lucknow,

3e The Deputy Dircctor, hedic:l wervices, Headquarters
Central Comuend, lucknow.

4, The Comm¢rdani, Commend .oSpival, Central
Command, Lucknove

e o o o Oppe Parties

D

o4

TallS OF wPPuloaulOll

- p————

[
®

Particulurs of the order &gainst which the
applicetion is medes

Seeking & direcvion to appoint .he
applicent on the posi of nhessanger,
2. Jurisdiction of the Zribunal:

The applicent declares thet the subject
maitter agtinst vhich he wants redressal

is within ¢he jurisdiction of this

Tribunal.
3. limiaiion:

The epplic:nt further delcares thée the
applicevion is within the Limitetion
period prescoided in =ection 21 of the

oduinisor vive triounals sce, 1985,

.'Z..
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ircult ser ey LLuckaowr

Date of Finay . ,g_g,\

Bevety Remistrer())

VIJLY KUllan LAL APPLICaLR
—S&\8

® * L ] * - [ 3 L ]
Vausds

UNICL COF INDIA & Oulidusd OPP, PAKR1II=ES

XN N

APrLICAYICI! ULDER oECTION 19 07 WHE ADLIUISYRALIVE

LRIBUIL.LS 4CT, 1985

IEDLX
3l.Ho. Descrip‘uions of docunents Page o,
uelied upon
l, A4pplication 1-6
2, Jdnnexure ioe. l: Copy of interview 7
letter
3. Annexure iloe 23 Copy of medical CZ
certi ficate
4., anpexure Ho, 3: Copy of 0.ii, dated q-— H
8~2-~1083
5, 4mexure ilo, 4: Copy of representation 12 - \5
dated 27 sep.89
6. A4mnexure Ko. 5: Copy of representation {é:"l 7
deced 20=8-90
7. Power —\&
sigerc ture of vhe
applicent
for use in Iriouncl's Ofixce
Dete of filing
or
Dcte of receipt by posv

wegistraecion ilo.
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4, Focts of the cases=

(1) That the ¢ pplicant is a Scheduled Caste
C ndidate, His ,jualificotion is 8th Standard, He
got his name registered in the Year 1983 with the
Employment Exchange Iucknow cnd the Registration

No. is U/11157/83.,

(2) “hat there were 3 posts of liessengers fell
vacant in the office of opposite party lios4, the

nfornpe
opposiie party ilo. 4/xxiga§x%2mm the Employment Exchwnge

Lucknow, to sponser certain names for selection

and accordingly about 100 candidates were sponsered

by the Employment Exchange,

(3) Thevy the ®pliccnt was called for interview
vide letGter dated l2th August 1989 by the opposite
party o4 as his naﬁe was also sponsored by the
Employment Exchange, & copy of the interview letter
is being ennexed herewith as Annexure lio, 1 to thds

application,

(4) That the selection took place on 22nd
Augustc 1989 before a selection Board specially consti-
tuted for this purpose, consisting of Lt, Col. P.C,
liohanti, Lt, Col, Vijai ﬁaghavan.and Lt, Col 4,VeSingh

(3 member Board), <he applicant alongwith other

cundidates appeared before the doard end a Select

list was prepared by the Board, <the appiicant was
serected and he wes asked to undergo a medical
Examination by an army Doctory on 30-8-89, On 30=8-89
the ap.licant wes declared medically fit f or Government
Jobs « photocopy of the medical Certificate issued

Py Maje P.Cs lirdan, Medical Cfficer, Central Commend,
Lucknow is attached herewith as 4dnnexure .0, 2 %o

this gpplication,
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(6) That the applicant submitted the medical
Certificate on the scme very day i.e. on 30=8-89
and the epplicant wes given certain forms such as

atlestation Forms, character Certificzates etec. which

-3

too the applicant coupleted to hand over to the
opposiie party lio. 4 on 1stv September 1989,

(6) That on 1st September 1989 the applicant
was asked to come on 13th Sepbember 1989 to join
duty. accordingly the applicant attended the office
of the opposite party 104 on 13th September 19389, he

was repulsed from the office far the reasons best
known to the authorities,

(7) thst later on the applicant came to know
that one Sri Tare Chand was appointed by the opposite

party Io. 4 out of the select list of the candidates,
Therefore, there remains 2 vacancies and the select

list is still in existence,

€8) That the applicent has reasons to believe
that the opposite parties ezre going to oblige other
caste candidates and that is why they did not even
care the iinistry of Home affairs (Depariment of
Personal and «dmn, deforms) O.li, il0o. 22011/2/19=istt
(D) dated 8=2-1983 wherein the Hules for select list

has been l2id down. 4 copy of the 0,i., i0. 22011/2/
19~.Estt(D) dated 8-~2-1983 is being annexed herewith

as Anneiufe 1o, 3 vo tThis applicction,

(9) That immediately the applicant sent a
represenvetion on 27th Septemrer 1989 to the opposi
parties besides several others under cervificate

of posting, 4 copy of the representation alongwitl
the certificate of posting is ennexed herewith as

annexure 0. 4 to this applicscion,

(L0) +shat again the applicaht sent anocher




%

represencetion on 20~8-1890 chrougii regiscered post,

"4-

These replesenci.tions cre stiul pending but no action
has yet peen tuken b:- the opposite pirties, & copy of
itile representation daced 20-8-20 is being annexed

herewith &s Apnexure ilo, 5 to this application.

S, Grounds for relief with legel provisionsi-

(1) Because the applicant was dily selected
by 2 selection Board ¢nd his name is in the select

list,

(2) Because the petitioner wes asked to
appear for 2@ medicel vest ¢nd the applicant wads declared

medically fit for Government Job,

(3) Because the applicantas asked to

complete the pre-requisite formalities for appointment
and the applicant completed the sane,

(4) Because the applicanv is & Scheduled Caste

candidate and the selection was made for the appointment

of Scheduled C.ste &nd Scheduled tribe Candidates,

(8) Because the opposite parties have not
foliowed the #dx® directions contacined in cthe 0,il,

flo. 22011/2/19-Estt (D) dated 8-2-1983,

(6) Because all the representations of the

applicant is pending,

Ge Detecils of the remedies exhausted:

Representation dated 27 septewper 89 and
representation dated 20/8/90, which vere
moved by the ¢pgslicent is still pending,

7. iAtcers not previously filed or _cnding wicth
any other court:=

rhe applicany had not previously filed any
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ap.licetion, writ petition or suit regarding the

matter before any court,

8. Reliefs sought:

In view of the facts mentioned above

the applicant prcys for the £ ollowing reliefs:-

(1) 7ihis Hon'ble iribunal may kindly
be pleased to issue & direction to the opposite
parties to appoint the apylicant lmmedizately on

the post of Messanger,

(2) 4ny other relief which this Hon'ble

Tribunal deems Just amd proper pbe &lso pessed,
9¢ Inverim Order, if any preyed for: No

10, In the eventd applicetion being sent by
registered post, it mey be stated whether the
applicent desires to have orel heeripg ¢ tthe s dmission
stete and if so, he shell attech a self-addressed
posicard or Inland letter, av which intimation
regerding the dete of hearing couldbe sent to him,

1i, Particulcrs of Benk Drafit/Postal Order filed in
respect of the gpplication fee,

12, IList of enclosures:-

1, Copy of interview lctier dated 12/8/89
as annexuie Hoels,

2 Phovosuve. copy of iliedicud Certificcite
28 4AnNCXUIC Li0ele

3. Copy ol Cffice iamorcndum dated 8/2/83
&8 annexuire ilge 3

4, Copy of represenvction dated 27 Sep 89
8s annexurc io.4

5, Copy ol represeniction daved 20-8«50
as Annexure i0«5.
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VERIFICsLICH

I, Vijey Kumer ILel, son of Sri Puthu ILel Bolmikl
aged about years rcsidentd Purcni Gun fFeclory e‘.rea,/z'é/j
Sedar, lucsnow, do hereby verify the:cthe contents of

pares 1 to 12 are true to my personal knovledge. I

have not suppressed any material fuct.

Deteds lucknov ol ~sur¢of the
T 1890

- s}
( UACIDR&TP, )
advoci te.
Counsel for vhe pplicant,
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orsonncl

1. . A copy of Ministrg of Homo Affairs (Departmen PB o
08 Feb 83, .
2

v of
& Administrative -Reforms):OM Ko 22031/2§79~ust :(D) datca
rocelved under E-in-Cls Br- Arzry HQ New Delhi letter No 9
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th.e noxt examination should take into account thz number
of persons alrzady on the list of selectsd condidates
avaiting eppointmcentse Thus, there would be no limit on
the pericd of wvelidity of the Jiast of selected condidntes
Preparcd to the cxiwdnt of declared vesancics, ceither by
the method of direct recruitment or through o Tepartnzntol
Competitive Examincatione.

4. Y Onoe a person is declarecd successful according to

the merit 1ist of selected candidates, which is bassd on

the declarced numbor of vacancics, the appointing authority
has the responsibility to appoint him even if the number

of vecancies undergocs a change, after his ncme hos been
included in the list of selectcid candidates. Thus, where
selected candidates erz awaiting avpointment,; recruitnment
should either be postponed till all the ezlect:d

candidatzs ars accommodated ox alternatively inteke for

the next reccruitment reducad by the number of condidat:as
alrecady awaiting eppointment ond +the candidavzs cwoiting appoint
should be given anpointmonte first; before =zuorting
arpointments trom 2 froch lish from a subscquent veruitment
or e¢cxaminnatlen. ' .

5 Ministry of Finance etc, arc requested to bring the
above instructions to the noiice of 221 the cppointing
authoritiecs under them for inlfoimation and guidercce
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1 an & retiéont of Village MiM Tisa ( 4.0 L. -TEF)

PeO, MliM THng DI JIT LuCKiivs, 1 hove passegd VIIX
class exaczinctien, my dete of dirth 18 lst Decemder
1960, 1 hive regietered my nume ia the implayzeat
Ixehange, luckoew uader registration o, U/11189/83
dated 22 Auziet 1983, I dolonr ta very Joor cheduled
Caste ( BAIKIXI) communmity,

¥y father Shri RITIU LiL wvas servinr 1a the Command
&mg}; Dental Cestrey Ceatral]l Qomeand, lockmw

s 2 olivilien Sefeiwale, Eg has beon yetired frowm

the ocereice on 30th Jum 1985 oa sttointag the ege

of supersmamwition, I hive wirkeA as s Casusl Yessenger
in Genleglicnl Survey af Iandie Lackmeyw duriap the
follsving periodsre

8l.8%. Inen h

1, 10 v o2 13 Dee, 32
2 16 Dag 82 10 Fed 83
3o 15 Feb 88 18 Jun 83

Ky asns far the past of Nessanger wes spasered

by the imploymen t BRchongs t» the Comnend Ho spitel
Centrsl Comzand, Luckmw, I ws {afarmed sader CH ch)
Luckaow letter Mo, 508/Coy/19¢ dated 12th iuzust GO

te appeur for ths faterviewans 2% ‘uyust 89 slongwith
sthare, I wus selacted for thg st of Cessenger 00
the samg dany,

1 ws seat for medicsl exaninatica on 30tk sug 09 apd
was declired fit, Hy verification f~rme end charsgter
certificete were cemplsted sad hinded nver on 14t S¢p*
1989, I wis called aguin om 123th 3ep*39 elengwd th
other % complets the meunents, '

% ntd ...w.



¢, But a8 bad luckn wuld bave L2, I was o ld that
there 418 oo VeoanQy o-f Wessenger 1a Command msnital,
Central Lnanand, lacriv v, ‘Ihu decisina cang t» me at
3 bolt {roe the plues,

In thi®s cagection, 1 beg to ey that whea there
wed on vacancy thea wiy I xas felected for the post of
Hossgoger, "Ry 1 wvas Scat for ae'orl exs~inati-n, '

%y Vverificatiod roll wss got mmpleted by ne 20t dameited
1n their office, 1 muell a rat-ints 4ll this affatrs,

It e t» prove that o red teplisn {8 gniag ~a 18 thre
apmiat of %ensenger in the anmand atpital, Tentrsl -
Camaand, Lluckmaw,

Te sy (othet was warking in the ‘smaand “entsl Jentre,
luckiow and he wis rotired gu 30th June, 1983 as & sgfeiwals,
Zalng » ichetuled Csstg (BALIMIKI) enrxnalty sad ¢ fon af
) the setired endloyee of >mmant Svspital, Zentral ‘oumend,
Y o and expericaced ia the nrefessicasl Jrky I S )l Lavg
besa glven the chsnce of “g%senger, 5at £t~ py great
alzfortase & greatefnjustie Las baes %0900 t» =xe,

8, In vidu @f the sbave, 1 prey your hwmur t» have

. MO QY oh uy uiseradle plizht oud :nulnt ma &8 a HossSanger
uader quots s«f reservotinm s that I may save ay feamily
from acute starvetioan,

e, Beping to grant my Tequest 8ot thaankiag yeur
oapur in aaticipating,

ingras fajitrivlly,

l/; N "Luﬂ*""j/

( dJdal 79l 141 )
/0 1 "TT LaL
I' L " e fLi7
11 T oefemid ‘{1*”%‘?“
1 o4,
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1,

Hontls Shrd i Bl1°8 pdwwan
Shrim & Blysn léntrd, Le-delid,

CHPLANT Z Ehtle Surd [uw en, he4imtn

Shcdule C22te and Schecdule mf:m Comcd s sdon,
mﬁgmonu ATIEN D CN Newdelid,
P

3, Honlle 8hyd W P, 8ingi, Pxime Mnirter of Indais,
Nevwdalhi,

k, The D G Medtt®l Services, (DRG-3B), Army iqrs
Diq. PQ Delid i1,

5% M3 DRSS, i3 Centr-1 Commone Lacknew,
6 The Coxz:®ndwint, Ooaiénd tiospd t:1, Ontrel Commin:
Imcimeyv,

Subj:_Jacrdtasnt of &£ G AL to the po. t of
Eﬁ Lzen ﬁ? by

Hesp cted &1,

1 °2 constavined (& WIite ycu & mnuors,.

1e ittt for three pocts of messengers, cendl dates were
¢slied fici the locdl exployment exch=nge, lucknovw &
thout 100 cindidrses fiou PXch-nge were Spontored and
i wvas oadled for InterWev vide «hd 2. P Singh 1sout

\ & Gompany comender 1SLtur Pe. 05/ wmpiny/196 dtd
12, 8. 63, { Gopy Bttuch.a),

2, T3t I vas splacted ¥nd ¢'lled for Medi cal Iz"miniHen
on 30.8,8Y, Haj, PC k2d2p ¢ clérod me mowdc-1ly fAt for
Govt servicn, (Photeespy Attt schud)

3, Mhati was aszked to complete 511 pre-reQidcite formili.
des for 2ppadntoent on the FOIME =ypnlied ny tha
conBndTn t 'tfﬁczex vhici I cowpletod but vhen I wvent o
gnbmit the sime I w88 ONIEEIRXR repulced from the
oifl e for th® redsont it kne'n to the -utherd Lel,
D my mind yperhéps T wds epulsed 02w -y ol <enld not
oulige tue ofiice, Out of three wend 2, cnly onc
et Do fllled up by cne Shird Mpraciind whereds One
port to b 2231074 np by BC dnd Cne ay 87 (indldate 4t



-

857

"'x/ -

Page, 2, @(

stlll vc'nte I hdve refsens to believe thet they &rs
going to obli~e the other ceste cindlc tes and that is
why they «ld not even cireX the Ministry of Home Affeir:
(deptt of perseondl And Adm Reforms) O.M. No, 22011/2/
19«Bstt{D) dti 8,2,1985 waz2r2 in the Rales for 8elect
Ifst hds been l2id dovm,

, That ] was selected by the selsction Board consistin;
of It, ®l, PC Mohentl, Lt.OCl, W Jjui Mghuyvén and LT, &2
A V, ingh(3 wemoer Borrd) snd Medi cilly @eclared fit
by Ix, MR3, PC MA&¥n of the Oomrand Hospl t81, the
raasms for not giving we «ppaintusnt or keeping my

néme on the sele.t Ilist 45 8 nmystry ®n: h8s not boen

mide known to me Still todxy despd to rcpelted yeQuests
ordlly 48 welld 88 in wri ting,
5. ™t the vetncdes Tre ¥ 13 v¥2 nt dbut 1 am being
fnted the job bec’ ke T belone to the Schedule ¢dste
cemmmi. ty &nd Govt 18 cvery day makino brodci@ste ER
tr the MaYien At ‘they w0 7ontin: concessions to

tho depreassed clsss cof Scciety for their uplifiment,

L RAYY R

whereore, 1t 1s respectfulliy prayed that ycur
goodeelif ma#y pledse bs kina enough to endulre the mdtter
and oblige mo ‘v dreetdnig tue ommendant office 8ythord -
tles to fAvour me by giving me my legi timdte clsim and
appoint we &S mesSsenger when the post 1s vécAnt apnd I 4m
2 Select condicdte and iuli:ll ére reQuisite dr@lificddor

FPor tiis act of kindness I shall evsx7’ romidn
gréteful vo you .

hénking you,

Becls, 48 apove( ) yeurs f!a%thfully,
" @ted 8t lucincv, @ ( g
the e .8.1990, ( 2 j24l KusBr IR1)

3/0 Sri ruttul2l Bl xt
Puréni Gmn Bctory, lucimow,
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BFFCTE THE CITPAL ADWINISTFATIVE TRFIRINAL

CIPCUIT SE{CH, LUCKI~

0. A, N0, 286 of 1990(L}

.. Applicant

=-Versus-~

Union of Indiz and others ... Opposite parties

LI

- ———

Colloeed :
IQLA.D. Bhara ageqlabout 55 years,

son of late Shri DK Bhave, al present posted
as Offg. Sr. Pecistrar & oC Troops,
in the office of the Cormrmand Hospital, Central

Command, Lucknow do hersby solemly affirm and

state as follows:

1. That the depmenrt has heen autherised

to file this crunter affidavit on behalf ~f all

}}0$f7' the opnosite parties,

é;égfgf 2. That the deronent is well conversant
D

With the facts of the case »nd the facts deposed
to herein wder in reply thereof.
3. That bhefore giving parawise reply to the
averements made in the apolicati~n certain facts
and circumsiances which are rglevant as stated

herein wmdert=-

’ . (a} That there were 3 vacancies of the

post of Messenger {(ona for ST and twe for

e |

SC) were lying vacant in the Command Hospital




5 r»&ﬂ?_.
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/

- (a) sShri Tara Chand; Educati~nal

o

Lucknow, A photostat copy of statement showing
details of vari~us vacancies reserved for SC/ST
dated 25 Sept 89 is being filed herewith

as Annexure=C-1 to this affidavit.

(b} All the vacancies released for filling up
thrcugh Empl ~yment éxchange vide AD M5 UP Area,
Bareilly (appointiﬁg authority) letter No,291973/
RES/M-3(B) dated 29 Jine 1989 were cancelled vide
their letter of even Number dated 07 Sgpt 89.

|

Photostat copies of the above letters are being

filed herewith as Amnexures C=2_snd C=3 to this
affidavit, respecti&ely. Thus only one vacancy
for a ¥ candidate Eas left far filling up for

which the candidate standing on the top of the

merit list was cqnsidered and appointed.

(c} That accordingly local employment exchange was

requested to sponsor names of suitable candidates

for all the above posts including one ST candidates,

i
4

(d) That the Employment Exchange Lucknow sponsored
, ,
20 candidates for the post of messenger cut of

which only four candidates reported for interview

on 22 Aug, 1989 and 16 of them absented. All the
i e -
four candidates were interviewed on the same dayAwese

placed in order of merit as wder:-

qualification =Intermediate, Marks secured
in the interview ~ 58 marks,



~
* -3=
(h} Shri Pswan Kvmar,
ZAucati~n - 8th dlass - Marks ohtained 44 - II
(¢} sri Vijay Kumar Lzl
Sducrti~nt 8th class
Marks ~btained - 40 - ITI
(d} Sri Chandar “'~han
Sducati=i - 10th class
Marks »bhtained - 30 - IV
’ — Su 2 e
ve) inat 311 +the first 3 candidates ie (a) to (c)
vier? s:nt fror thoir medical =xamination and all the
three were declared medically fit,
X (¢} That Shri Tara Chand standing at the uﬁp nf
the marit 1list was considered for the post of
mes<enger, In? ramrining Three candidates including
the arnlicant war? informed f~r their non~selectieon
and tieir relsvant certificste/tastimonials were
eturned ¢t~ ticm, The appointin. auth-rit issued
) aeopointment ~ffer t~ Shri Tare Chsnd f-r tha pnst
y
ol m2ssenger heing ~ the t~p »f ik~ mapit list.
(o) That the apolicant wes neaithar asked to join
duty nor he ever raported in *the "Mnspital for duty,
(h! That tihe petitin ~f tas petiti-ner received
in the office of the deponent from Hi, Luc'mn~r Suh Ares
vzas replied vide latter Mo,3 s/C ov/°°5 datgd 0N Dac 89
tn M, Lucimor Sub Araa,
N

4, That the cmtents of rarz 1 t~ 2 af the

34 ., |
7 Y az2plication nesd no comrants,




-fym

5, That the ¢ utants ~f para 2(1) of th

applicatisn nead no comments,

5. That In zeply 1o ine <mtants ~f vora 4(2}

~f e spplicatien It is submittegd *i=t the Zmploymant

Zxchangn spnsnred 20 Scheduled Cast cendidates for

L)

e pret i Messenger and not 100 candidates as alleged

by the applicant. No suitable Scheduled €4 Tribes can-idates

were availaole from local Smployment Fxchange.

7. That the cmten*s nof parz 4(3) »° +h: appli-

cation need no coments.

g, That in reply i~ the c-wtents of vara 4(4)
nf Lhe annlicaeti-n it 1s svrmitted thet ~ut ~f 20
cendidatag spens-red by Fmploymant Txchange, ~nlr 4

g

candidates reported f~r interview on 22 Auv~ust, 1737
¥y 11 the frur candivatts weve intarviewsd on the eame
dey and viare placed in ~riasr ~f mevpit Aas unier:ie

v2) Shri Tara Chand =Taucati-nal
o ouzlificati~n = Intermediate

Marks obtained - 38 out of 100 . I
(b} Sri Pawsn Kur:sr = Bducatinrn-
8th Class = Marks obitairmd - 44 Ti
v
(c) 8ri Viszy Kum-r Yai
quvaulnn- £itl. ¢l 555-
Mz-¥%s abisin~d - 4C IIi
{(d} Sri Chandar Maren
FAucatim « 10t*» Clsss
~m I\’I\JL]’J nhbt’l qn” - ‘33 I‘vr

4

//)//;:)“Qb\ﬁ s~ e F-p Trelpy madical exemin-tisn An? 2ll the th.ca

Aaclara? £k Far gagrina,

S
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PR That the contents nf pera 4} of the
epplication need no comments.
10, That in reply to ths centents of para 4(6)

of the applicati= it is submit*ed that th» appli=-

cant was not issved with any arpointmant letter and

3" wss naver £4 asked t~ join duty - 13th Sept. 1989

nor did hn cHrw %H tha Jospital o0 the sdd date to
inin duty. Thus the questi-n of his hawing been

rapulsed fr~m the offic> dres not arise,

11, That in reply tn the c-ntents of vara 4.7}

o the applicaticn it is suhritted thav the appointing
authority later on cancelied a1l the vacencies relessed
ny them vide their letter N-~,2372/2/7ee/M=3("} Anien
29 Juwra 1789 vide their letter of sven Na, dsted 07
Sept 89 (Annexures C~2 & C=3 r~fers,, which inciudied
twn vacancies nf Messenger ~ne <zcn for SC and ST
candicate. Thus only cne vacaiery ~f Meseenger f-r

SC candidats remained t- he filled up tirough the
Zmploymant Exchange. This wvacency was filled up

bWy arpeinting Shri Tara Chand standing r~n the tor of
the mari* list,

12, That in r:ply t~ the cntants ~I vara 4(7
the application it is suhmitta”? that the ra2laxetinon

~7 the Tebhinet 320 was far Scheduled Casts and “cheduled

-ihes candidates mly end, therefor~, tre cursiion ~‘¢4¢amnmu

?
1 //7/]/:;W/‘ fr~— otn:zr castzs does n -t arise,
i

g%7¥zﬁranu uates f
nixf:/ﬂﬁ
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13. Tha* in reply io the c-ntmts ~f narz 4(S)

of tn~ arplic-tln i* is submitied that the representation

dated 27 Sept £ a-ddres-cd i ths

[

ilospitel was

2

rateived from HQ, Centrdl Comrmand Lucknow vide
thei= letter M0.375502/2/!=3{?) “aied 13 "ct g9

far comrments and rsturn, Thsz comwents on ths same
were nifered vide Command H-spitezl 12%te -.505/
Cny/315 2sted L1 "¢t 89 , Phnt-stat cooles ~f

the said letters are heing filed “erenitl e

Annexures ©.4 ¢ C=% tr this affidzvit, resrprciivel;,

14, That in reply t» iy m-nton*s ~[ parz 4(10)

of the applicati-n it is submi*tsd thati tr? rapresent-
aticn drted 2C A 12CC from the saxstixsk apnlicaat
stated t~ have bra~ sent lo the c¢fics of tha Azponent
vias not received, Howaver, o ¢opy ~I th2 repr-osentatlm
dated 27 Sept 1982 was received tr-ugh Hu. Lucknow

Sub irea vide their le“ter N~,12201¢/G{DY Arted

Cl Dsc 1989 aad thn same was rerlizd vide latter N~, 205/
Coy/385 dated 09 N~r 9 , P-otostet COp%zf»cf the
. ) . “4 - £ N i
sald letierp zme " in~ filed horavit™ as Annayures
wkdx tr *this 27Fidsvis,
13, That in reply t~ tii~ c-ntan+s ~f ma:s =01)
of tha apnlicati-n it is submitlad tLst {he cpn’icant

%ﬂ‘

iy
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was placed 3rd in the merit list. Since only

one vacancy was torbe filled up, candidate standing

at the top of the merit list was appointed and all the
remaining three candidates were informed accordingly.
Their educatimal certificates and nther testi-

monials were returned ﬁo them,

¥ 16. That in reply té the cmtents of para 5(2& 3}
of the application it is submitted that since
initially (before cancellation of vacancies) two
vacancies far scheduled caste candidates were to be
filled up by Scheduledfcaste candidates, first 3

candidates in the merif list were sent for

medical examination, i?ubsequently on cancellation of
one vacancy, only nne‘vacancy remained and the same w=as
filled up by the scheduled caste candidate standing‘onv
the top of ths merit list.

\{ 17. That in replyfto the contents of'para 5(4}

of the application it is submitted that the selectinn

Caste
was made out the scheduledﬁcandidates only and not

from the scheduled tribe candidates as stated by the
applicant,
18. That in reply to the contents of para 5(5}

of the application it is submitted that the office

»

¢+ of the deponent has fnllowed the directions ¢ the

apprinting authority.

/)7.)%”\119. That the cmtents of para 5'6) of th-
~ZA |

L
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application ikkxkgxx¥ are incorrect as stated,

hence denied and in reply it is submitted that
no representation of the applicant is pending

in the office of the depoent,

20. That the contents of para 6 of the application

are incorrect as stated, hence denied and in reply
it is submitted that no representation of the
applicant is pending in the office afk% of the
answering deponent,

21. That the contents of para 7 of the
application need no comments,

22, That in reply to the c-ntents of para 8 =k
of the application it is su mitted that there is no
vacancy of lessenger now in the office of the

deponent,
23, That the contents of para 9 to 12 of the
application need no comemnts,

'Y

24, That the grounds taken by the applicant

are not tenable in the eyes of law and the applicant
is not entitled to get any relief sought by him,
25, That in view =sof the facts, circumstances

and reasnmns stated in the foregning paragraphs



O
the application filed by the applicant is

liable to be dismissed with costs to the

R opposite parties . Qi;vga y
: V
| /72/ <L—

Lucknow,

Feb, 1991,
Verification.

I, the above named deponent do hereby verify that
the contents of para 1 & 2 of the affidavit are

true to my personal kn~wledge, those of paragraohs 3

t® to 23 of the affidavit are believed to be trwe

on the basis of infrr—ation gatherzd and office recnrds
and those of parasraphs 24 £ 25 are belir ved to be

true on the basis of legal advice. Nn part of this

affidavit is false and nothing material fact has been

donwelled, g
/) 775//@‘\“

Deponeat; T
Lucknow,
Dated: ~ Feb. 91,
¢ ;7 I identify the deponent whn has

signed before me and is also persondlly

known to me,

(VK Chaughari)
Addl Standing Cownsel for Central Govt
Cownsel for the Cpn, parties)

Solemly affirmed before me by the
deponent this day 1991 at am/pm
who has been identified by Shri VK Chaudhari, Advocate

High Court, Lucknow 3ench, Luckn~w,
I have satisfied myself by &xamubukx examining
the deponent that he understands the c-ntents »f this
BT .
gfiover. s wxBlained
e "’\\' TN
» \"-

to him by me.

\ -1 .;jiggpisgianer
s : R
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291973/383/4+-3 B) :
_ % W/
<& ;3.{‘/"
— . ~ 2 4
Cormand iospital (CC) - " N

Iocknow s
»

. (\" / -~ .
Eﬂ; ' : RESEIVATION CIVILIAN & PLOYEV
et

1. Refer to rour letter rlo 5C5/C0y/l’7l dated 26 Jun 89.

. 2R 2ne details of reservati on accorded Uy this I, arc given
b as per Tollowing =
] [ 2 .
Post/Irade Lo of «ill be filled 4s_per 100 point
' Vacancy by the candidate 3oster lio
« (a) Boot Repairer 1 3C v 1
\. < (b ) Cook 1 sC v - 26.
nooe T (¢ ) Chowkidar 1 Gen \ 40
(@) iazdoor 1 Gen - 79
> (e) Sweeper 1 s C ‘o 45
+ (f) Instructor in 1 Gen 43 |
g ) ' Cane Jork v .
oo @) Instructdor in 1 scVv ) AN
b : Hossier dork .
“ (h) Tailor 2 scv W 56
ke . Gen W _ . 57 -, .
C (§) dard” Sahayika 14 sc (®Y 11 16 am 21. |
o Gen (1) 10, 12 to 15, 17 to .
g ©'2C, and 22, 23. a
.. &) washerman 3.._... s8¢ (v 56, 61, 66, 71, 76,
[ ° 81, atﬁ 860
\. | - ST (Y 64, amd 84.
al v : Physically Ihrﬁicapped - 67 ()
' Gen 21 57 to 60, 62 to 63,
' ' .,DO 63 to 70 12 tO
' . "75, 77 to 80 and 82
*' ' o to 83, and 85.
D (L) .essenser 6 37T )7 24 ¢ ’
] S. C (‘, < 26
‘ den ) 25, 27 to 2%.
'[. 1) Mali a sen @) 43, 6.
i 3T Yo~ 44,
! 30 ' ‘;5.
b o 7 > C L'L')\ 76’ arﬁ 81.
1 aen (5) e, 77Q -{20 80 alﬁ 82(: -‘
b . # . V
I .‘./ .
b . ¢s e .2/-

——— ——
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Please intimate the following particulars o this & 2

oon as a new incumbent is adjusted by Army HQ nnder the provision
7?'8&0 8/58/76. ©On their rejoining duties or else by which date %the
vacancy would lapse if not filled up through recruitzents-

(a)
()

(e)
@)
(e)
(£)

I ——

Point against which reservation accorded.

Nae of the person posted/recruited throuzh employ. ent
exchange. ’

Category
Date of TO3.
; .
‘nether SC/5T/Ex-servicenen/haniicapped/zercral.
leference under wxim which vacancy relmsed or

individual adjusted under the provisions of 340

( Dew iitra Gupt )
It Col
ffg ADISS

biiras




/ ¢ pele Mil ; 284

v ) - He narters/.‘
. ~ A/\A C S O ;d}rea \)
. | - — Bareilly
‘ 291973/ReS/H=3 (B) | 0) sep 89

command pgospital (cg) .- ’ ;
ucknow= 2 . :

v ' RESERVATION s gg;gﬂ wg
o

le Refer to your letter No 505/003'}126 défégl*aa-gnl 88 Ed addsd
to Hp Imcknow Sub Area with Copy to HA central command. and this gy

received under your letter yo S08/coyfr?¥ date }’26 89, 2nd our
letter NO 291973/RES/M- 3 (B) dat<d L—__J_u_ggg m;).nlz 2 !

x 2. It is intimeted that Bzzisws T ervﬁﬁmgs for-wzriogs vac :
- arising out of adoption of new PE wa§ givem bY this HQ,{&%G our
letter quoted under reference, which -LIdero

W

Se This Hggp is accordingxkg reservations for only those vacancies

4 vhich is due to death, retirement, release/discharge and posting-
out due to campassionate grounds, after motification of vacanchy t:o
Amy Hp Org-4 and copy to cencerned Hgp for reservation, -

> 4, vea cancies which are created due to adoption of new pE ere
" 7 Trequired to be notified to Army HQ Org=-4 for their adjusunent out
of surplus end def under their jurisdictionse - 3

e
Se -In view of the rasarvations sccorded by this HQ Vvide our
- F letter quoted under Tef are hereby -cancelleds. -

6o . oOversite 4s hereby regreted.
3 < T
Te In this connection your attention is invited to HQ Cem
\1 \ comd letter yjo 334601/.3/M=3 (B) dt 19 oct 88 addsd to your un:i.£

Q. ‘ anongst others, . : .
= | "™ (A K Gupta )

AL ‘Lﬂ/ “{‘/”\c] fus) offgog.mms
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3 aTareeTe ¥ gY Tera carad’ ® Pag aft wrar?dd’ ¥ % dla
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Tele 5 422 Cormand Hospltal
Centrgl Command
' ‘ Luckmow
505 - . ‘
83&/Gy/ ) ; ﬁ Dec 89
Headqusarters
Luckmow Sub area
Luckmow
NI 2 o .

1 Refer {o your dy letter NHo. 126016/G(SD) dated 01 Dec 89

and even nunber dated ¢l Dec 89, '

2 Hemeg of 8/shrli Vinod Kumar and Vijst Kumar Lal were
sponeored by local employnent exchange alengwith many others
for various Gp 'D' posts.

3 All the vacancléds for SC/ST (except one each for Messenger,
Safalwala & Female Sweeper) were cancelled By ADMS UP area vide
their letter lle.20197 3/Rea/M-3 (B) dated €7 Sep 89, Hence, all
the candidates who reported in the interview vwere infomed
accerdingly end their eriginal/ph&te stat copies of certificates
o f education/experience were returned te them,

4 There 1s o vacancy nev for filling up through local
enployment exchange, in thig he gpital,
v ) . P S
— (RD saint)

Lt Col
Off: Coy Cormander
- \/ for Cormandant
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1, . ihe u/m vacanclog rescrved for 0/37 were relsased by guat
doractor of kedlcel services .y U arep, Bareliiy (nere 1n zlter
@alled the ap0intiiy authority) vide their letter llo, 2910 3/
G834:-3(B) datod 29 Jun 59 =

{attached ag exnibit "'}

l-"a Ve
10, 0F Vacaneles 4C a7

{z) DBoot Repairer . 1 1 -

(b) Geok 1 1 -

(cg safaivala 1 1 -

{d) Instr dossery .work 1 1 -

{¢) Taillor 1 1 -

(£f) Ward sshaylka 3 3 -

(4) Vasherman 9 7 2

{h) lMessengers P 1 1

(j) Mall P2 1 1

331‘&1'\18“ (K‘:) e P -
2. accordingly local employment excusnge Was reyuested Lo sponsor
n::‘ﬁvczs of sultgble ceididatles [vr uld thio above weals,
a, The Implojsent Zxchafice o XLlnow syongored 2V candidates for

the foat of messendcr oul of Wulcn only four cendidates reported
for 1ntervievw 00 22 pug 89 grd 1o of thea svsented, all the four
candldates Ware intervieved on e sane day were placed 1n order
of nerit as under i- ‘

{a) shrl Tara Chand, Zducstlonsl yuadificetlon Imtermedlates
' Marks secured in tihe interview - 53 marks,

{b) shrl Fewan suzar, DLdwcatisnal gualificstion Bighth class
Marks secured in the intervieow - 44 narks,

{¢) shri Vijay Kunar Lal (the pstitioner)
Zducatisnal qualificastion Zighth pg class
Mar ks secured in the interview = 40 narka,

- {4/ ghri Chandrg ohan Sducatlongl quelificatien tenth class
s ~ Malks secured in the i1rterview = 3@ marks,

Thres cendidates agalist {(a), (bj and (c) werc sent for medicgl
oxanl ngtieon and all of liree Were declared nmedicadly Tit,

4. Board proceedirg 1n resrect of sie the candidstes intervieved
for the pats sghoWn in pgra 1 gheve Were pabmitled teo aibrointirg
authority vide thig hogiilal letter o S05/Wwy/25L dsted 25 sep 88
for issue of ap,ointment offer to the first senisr wost cgndidate

e N the morit list for ihe st of messerger, sgafgivWala, female

svee porhmnd tgller, shiri Targ Chgnd staming at phe tep of the merit
lisl wag congldured for the st of mesgerger. e .remaimng three
cardldgles shri pawan Kumar, shri vijey Kumar Lel (the petitioner)
and shri Chandrg Mohagn were infomed for tnelr men-selectien and
thelr releeant certificate/testimoniagls were returned teo thean., The
appol ntirg suthority isgued ap.einmer efier te shri Targ Chand
for the jost of messenser beinyg on the toy of the merit list,

-
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291973/ 4BS/4~3 (3)

Corumnd Hospital (CG)
Lucknow

. C

| ~
& S UBaredlly
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v o C %Jun 89
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9 /J\ o\ [Bedquarters
U P Area

A

LY

IBIs m@n/ 803

s -

/
RN {\I&L 100 CIVI ul.Alu 124 })MOYI:L"/
1. Refer to your letter o oCb/(,oy/l'?l dated 26 Jun 89. f(ﬁ Q
A% ;_4-;.,{@1
2 The details of reservation accorded by this HQ are g}ven wi*
as per following :=- ‘ = . };;;‘
Post/Irade Lo of 41l 'be filled | L3 per 100 point
’ -~ Vacancy Dy the candldate  Ro §_t£r I\To
» (o) Boot Repairer 1 S C v BT
B ) ook 1 s bt
«". (¢ ) Chowkidar 1 Gen 40 ;e
(&) iazd oor 1 Gen 79 S O
(e) Sweeper 1 8 C T 45 - . et
« (f) Instructor in 1 Gen 43 e g
Cane work g L e T e
’»(g) Instructdor in 1 5cC R B NE PRI
v - lbssier Jork o L. Lo it
+ o) Tatlor 2 sCcv W 56 R
' ' Gen \/, 57 - ol ;.',.f‘_:
(;1) igrd” Sahaylka 14 sc (DY 115 16 and 21. -
Gen (1) . 10, 12 to 15, 17 t~
. 4 ‘ ‘\// 20’ al’ﬂ 22’ 239 "3,',’
0_:) washerman 31 ac (v 56, 61, 66, 71, 76
. _ . \/ 81’ a!’d 860 B
ST (¥ 64y ard 84e ., o F
Physically Ha.rxiicapped -67 () &
\ Gen 21 _ 57 to 60, 62 to 6%
‘ _75 77 teBOandB.?
. ‘, to 83 and-85 .
(1) desserger 6 sT WY 24 v e
: B §C. (v 26 B
Gen (W 25, 27 to. 89y . 4
(m) ¥l 4 Gen @) 43, 46, |
: , 3T Vv 44, ©
5 C v~ 45. S
(n) Safalwali 7 5 e oy 76, amd 8le °
ﬂ/' o Gen 8 '7'7, te 80 afﬂ 82, {
g¥ﬁ/ o : 0090002/- . ,: b Ty
- 7 Y
e & /
. o
Moot pe €131 ey d. o
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PIfase intimate tie following particulers o this if as
soon as a new incumbent is adjusted by 4srmy Iy under the o ovisien
of sS40 8/5/764¢

On their rejoining dutles or else by which date the

R Vo

A vacancy would lapse if not filled up throubh r.eq_ruitment;-

R
N ¢
i
i
i
.
oh
P

% op, /&

H
2]
Y
~
.
)
L
Kl
" .
+F

(a)

(M)

@)

'»"cd>'

(e)
()

Point agalnst which reserva‘tion accorded

Nase of the person po:,ted/u cruited throubh employment
excham,e.

Category
Date of TOuG.

s
/

~ihether SC/ul/tx*=servicenen/handicapped/gencral,

. Reference urder wiie which vucancy relmsed or

individual adau ted under the provisions of SA0
8/ ‘)/766 :

S
Y
a3

!
t : v

(Dev iitra Gupt )
Col
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Up &fga (Mgd i

‘Are'_ll?

| $o.9 A, RECEUITMANT DREYE & SC/ST G030 81 28
1 R-far to your HQ letter Ne, 291973/ Rea/Mad(B) dded 7 S@ 09,
2 43 Inard procecdings for recruitment of vériow posts héve Slresdy

boen complcted 8g per ndtruct ons corkdsnad *n your AQ ldtter Ne, 201 973/ Reatile
3(8) dted 29 Jyn 89, thes amg/foriaried hetew'th 2lcag/'th undarment‘ened
docunents €o- edch efnd’date 8clected, for 13sua of 2pomtaet of far te then

~ for the'y l,)m,:ntment phgsa te

.is

- - &~

o a) Haq'fal cort: frcate of flmga.

.{_"\1)'/"’
o D) Creconel cert/ficmasof educatson l.xper'ancc/w'ch op’ s
th eroof .
rd L3 - ‘ - -
¢) Corteficate of merttAlstatus/ natronelity / expertance / , .
\ c'_‘f:llm'llt.:ry peas’on, .
‘. d’ T!“‘m’ ly dﬁa' B - -J -~ - -
". @ Mo charscter vouch/ngeartificates fiom two d¢f ferent
gsatted offscere
N 7
f) AMtestatien form
v g topx A ¢go your HQ-lel:Cer Ro. 29197171 /M1 dsted 25 Mg 61,
3 A st enant Shows ng variows reservatiomn méde for $C/ST cltegeries

by your HedXjnartars hes been prepered and annexed 88 &px *M to thrs letter,
3t clairly dq:tcts vecanc’et reserved toth on acceunt of desth/rettrement/
releMe otc @d "adoptron of nav PP, separately,

-~

4 3n rwme, tt % 8ts1] held that only the vaccncres causad due to deeth/
ret rement/s:persmuntion/relass g ete ( “ond WOT 8doptson of naw PX 8ta te be

(..-\‘ £211ed W, yst Are requested to Plase ‘3sue #po’ntuent of fer Sccord!ngly te

thg frmwt sonscimost cend’date on the merst 143t 88 per &ttachad Board -
Proceed'ngs for the Posts o Mes penger, S0farvele, FisweaDer end T&slop v¢ -
Shrs Tare Cymd for the pos t of Meinenger & sert al No, 16 of Wward Precredng
Shys Sgrash for the post ef Sefarvele ot sarsal No, 14, Shremate NMuyone for the
pos‘ﬁ of FI?Weepot' at serral fo, % sagd Shre pyarg Le} {ot&thg pa‘t of Tar g ag
sertal Fo, 7 of the % rrd proceed'ng concomad, flers rt s subm/tl ¢d that out of
o _varme’S of talo reported ene hss Leen f/llad wp by tramsfer under the
pwvsatone of SA0 8/5/76 on Ol %ep §9 and hms been 84juited dganst, the Vacacy
Bot‘f’~d tnd raarrved for 8 W _cmd'd4e v’da your HQ letter of aven mmber
dsted 720 Jun 89, The vaerney of Tatlor sesarwd for ST cmd*dta v'de wug HQ
gven n mber dated 13 &upg 85 #ir1l renats unfiiled, bceal eploymnt exvhaige
B entemoted thot o ST ¢ detes for the post of Thrlor ere 8vasléble "’.'P
them , Th#d vachncy was 418 ddvert’sed 'n locsl news plyers but 8¢/11 be 3

eee ooo ’2/

1

N
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cmdrintas tumed vl for fnterve
bLh.2 b baen 1ntarvevod md fou

promedng for the pos t of Toe) |

- &> »

4q Bowavar, & SC°cmd dte +8 avarleblg
surtable, Serial No, 7 of the fuad
ref ers, Tt 18 raquas ted that thws 3$¢

cmdld 'te be acpeintaed 'n pléce of 3f crndrdats; U athere:fa to.oriex,
-

'5° Undermontioned Vasened 8 on retsrament were/eie notifeed to youg ¢

v-dg our letlers @ +ndtcated 8ge: .8 qeacfi“ Pleide 1ntihate thelr raterveliuw

for 8C/3T, «f ey, 8t Your e8rl¢eit Pesstble, PWer8 /deuments for &p. ntamd

&

1:‘ unty fox reser wd pos ts of KC/ST 4f ary ludy plemse be taken out of tha
;0 attachad toord proecced ng, Kagp’ng theg m veew, thes offige 9 forward: ng
e 811 necessary paperd /docungits of @11 the emdrdates rntarvreved 8o f ar for
>' vartous pﬂs ” H Lo,‘ ,.,,(,.“‘_”5,' :1 .,>;\~ TIPS
&0 px Lattex No . 305/Cav{I28 dated 12 Jul S8R (copy 2t ached for
ready vof .reace) :
&> & LS & &~
) Mals o 2 Due t sup?rwmu»i’.'on of $/$hre BRag Narayan Hafs
: md Rem A tar Mole gef 3‘026,88 (AN) Out o' thovy
two vacme'ea, one vacsney h/e been felled ud Ly
« trmafer under thne Provesons of B0 4/876, '
*Tg,pl'efora onNa vichcy of mils sts1 ]l remr i
P - wfsiled, _ . .
1) Cooko1l Dy, te medienl byavd out of Shre Bhin Bahgiur 0 &
D wef 21,3.u8 (&), Thea vacmey h# s'nce b,
Y. friled up by trasfer; hence theve 8 nc voc Wiy ‘z
.4e1) Yapd ol  Due to preematura ret?renent of Smt Gpreo Warg"®
8shayrka $7hay:ka wof 30,6 88 (AH), Theg hs mt teen £ .4
¢ R w by transfer under $&0 g/8/76, R
Tre tefdre thuve 8 8 vaclney of wire 3whe, |
b) ¢ it ox o, 2. (copy att achoed fi. o v 4y
‘K ¥ pfol‘eneﬁ) - PS L
1) Hossenger - 1 Dye to supmanudtien of Shis Guasn Bnoph
. Myseger ~ef 31 g 89, Thee has not e
friled @ by trmsfer under $& §/9/7 6,
LY ] LS "
49 R pd S haytka,2 Bys to p reemsturg ret¢ rewent of Syt O
: Ward Sohay+ka dnd Hedecal Board sut i -
* of Sut dhate R Wapd S iaytka wef 30 .0 ... =i
/,.';,recm"l} end 29 Aug 89 ("“Z, Tiog vAemerus Sww Loy
' ‘tot been {*1led W by tramsfer undey ¥ %
8/8/76,
G“ \'"..),u..i (~."h -‘.. t---'»‘“;.:’,l) :‘x\\,..,..,v _ ‘-1 "ln‘u_.u..‘é. PLAN I JP I O y PRV VI
o, ’J.\." ' R 3 IR S N . :... ‘\-»-\' WL b fev I Y ') T YOS \-‘: [ A\" t 5 RIS Y
i)“IA e A Ovene L{,mr-\ f U ..(\\.' ML‘l;V! e e ma g e '\ 5 1S ‘J .
/ L b *
4 M ® =
u'} /’/,. N (Yp $ fagh)
[/ Cpt
! < Coy Comn clur
fucl 3, 43 alpve, - for Yopmond ik

\.
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frele s 2422
Cormand iHospi taf
Central Comman

Lucknow
505/Coy/395 _ 09 Dec 39
Head,ugrters
Luckmow gub sreg
Luec know

"t A\Ya

1, Refer to your .iy Letter ig, 120W/uxH(3Dy 4t Ul Uec &9
D and even o, dgtel VL Dec 39,

2, BEEk tanes of /shrl viwd huwar and Vijay houmer Lal were
aonadred by Llocal emy!ajment exhcarge sionNgwith many others
for varisug Gp 'D*' poala, :

. 3. all the veczncies for +4C/3T (excopl one esch for lesserger
afalwale « Banale swecper) were caicelled by a3 Ur areg vide
‘Lueir letter b, 291973/R0afAi-3(B) dated V7 sep 89, Hance, all
the candid:tea Wi zgxw reorted in the interview were informed
‘geeordligly and their origlinl/Jietostat coykes of certificates
~ of educstion/experience werc returned to then,

4, There 1s o vaczrey row for filling up through lecgl
anployment exitlarge, in this hoapital,

-

»
d/=%x %2 X x x

: i ‘ (RU salrt)
~ \- ‘ Lt Col
“Qffg Coy Cdr
For Comdt

—_—




¥
D

K g /’@

/ JHL‘L e ) .-..‘L;.._A \J.J-JL. P ‘&LJ‘J.&-&].!:LUJ- -\A-.‘.Lj.v.'—l '.L.LLIJj U}.lfkl—‘: -L'U\/I\.Al\« ad

Q_!s}_.. l-L. 286_&;‘ 1990

el e
- % “AFFIDAVIT

Py . li’d' 27
-k A
’ ‘ HIGH COURT
‘ ! ALkAHABAR
LF \ "
: X oy
Vijey Lumcr &l o . 'rd'o%(. e + o Augaicenu
) o PR
Versus e, ..
ﬁﬁ&iﬁ?ﬁ ey
N SO - - ) LS [ ; .
7‘[ Union of iudic €nd oulers o « o o0ppe @arties

andC b e I0AVIS

I, vVijay sumer w2l, aged aooutv 30 yeers,
4 son of wril ructu Lal Balmi:ii, resident of rurani
Gun feciory aret, sédar, LuCLnow, Go hereby soleunly
- arJirm &nc s« e on oathe as ubder:-

1. Thet the de.onenv is vhe guplicent in the
ebo.e noived c&se ard ¢s such he is fully cornverséniu

wiu: viie fecies of v.e case,

v~
2o Lhet vhe Ce.ontn. X% hed gone through che
/2 countei affidcvit fiied o- ohe opposive periies and
' M‘«W hes undersvood iuws conwenis. ihe percwise repiies
~4 ‘L))' 4
v
)(‘ are &8s ULCEer :=
A , |
7/;\"’ Se +hat Jhe conuwenis of pers 1 o 3 of uhe
-
Counter aifideviv ncewfno reyay.
4, ey e contants ou Lereé 3(2) of ..e councer
_1/0 «frlaa.i1 nceds (0 re.L’.
/ 5. JNE ¢ wee conewenos O Lire o(bD) or uhe coun.er
D efrideviv cre ce.ied, Io is surcher suomi.ived ohet
e - T
e L st “..': . ) . g i 3 Y
T by vnere were 3 vaceneics of .ess.nger 4uad uhe resgoncents
\;n“i*.‘l" ;: :ﬂ:_‘
v hes wo ve Iiiied .hese .osius.
: A AN
~ ol
R T . Ge wha¢ in re .y vo Jhe conwents of .zrs 3(c)

os Jhe counver efiidevie, iv is suomicted chat the

o.z.o

‘
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I€5.0.0 €08 UTDWe W0 WiC HEmploywent wXcnange

menvioniny Jerein ithet vhere vere 3 posts of

messengcrs to o€ i'illed.

.het e corients of pare 3(d) and 3(e) of

the counter ¢ffidavit needs no re_.ly.

Se Tha ¢

[EN

the councer afridevit only chis much is admivied
that sSri were Chond was givern appoinument,

~
8.

affidavit are decnied.

-
10. “he . the contents o1 para 3(B) needs no
I‘eg.Ly.
11, “het vhe contents of para 4 end 5 of che
counter affidevit needs no rep.iy.
1z, thet the convenus of pere 6 of the counter

affidavit are de.jed and in 1eply the conienus of
para 4(2) or the appliceciion tre reicerated &s

COTrieClo,

13. «ha i the convents o1 para 7,8 & 9 of the

counter affidavitv needs no regiy.

14, vhat ivhe conwents ol para 10 of the counter

af.idavit are denied €nd irn repLy the contents of
% al

para 4(6) of the application are reiterated as

coireci,

15, 1ihet wne convents of _ara 11 of the coun.er

. Lol
affidaviy are denied and in repiy the contencs of

pera 4(7) of the gp.lice.ion 8re reiterated €s

correct,

n re Ly oo the contenws of pera 3(f) of

1hat the conwents of .zre 3(g) of the counter




=

-4
i

“___ .

p37

-3-

L
16.,18at che conwenos of o818 12 OO tThe couniwer

eifidaviv are denied and in reply the conienes of
pera 4(8) of the application are reiterated as
correct. It is further suomitied that the respondents

are bound to follow the directions contained in

Anitexure llo. 3 o the applicavion,.
17, ihat che contenys of para 13 and 14 of the

counter affidavit are denied and in reply the contents

of parc 4(9) and 4(10) of the application are

reicerated as correct,

18, rhat in reglj:to the contents of para 15 it
is suonivved that¢ the nawe of the applicant is in the
select list and 8l. the formclities were complg%ed
&nd uie applicant was medicalliy fit. Lherefore

the opposite parties aie oound to appoint the
pevitioner on une opdsis of dhe directions convained

in Annexure iw. 3 v Jhe 2uplication.

19, +he ¢ the conienws of vara 16 of the councer

affidavit ¢re uénied erd in reply the the contents
of pere 5(2) and 5(3) of the application are

reietzerasted €s Ccorrectu.

20, vhac the convents of _arc 17 of the affidavit
are de-iled end iz re,.y the coaten.s of pare 5(4)

0L vhe &ppuaicicion cre reivereved €S correct,

21, the ¢ the co..en.s of pere 18, 19 & 20 of the
counver ¢ifidevit are de..ied znd in rep.y the
convents of pera 5(5(, 5(6) «rd para 6 of the

ap.licacvion are reiveirs wed &s correct,

22, uie ¢ che convenus of pire 21 needs no re.ly.
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23 "hat v.« conuven.s of prie 22 of the counter

affidevit 2 re denied, end in ieply the concents of

pera 8 of ihe a,.licfiuion gre reiier: ved a8s CoIrect,
It is furcher subniveed thae there are vacancies in
vhe orficers ci e respondents, 4he select lisv

is in existence and ihe resgondenvs are oound to
gy,0-n% the appiican. as per ovhe directiions convained
in 4annexure ..0. 3 O uhie ayp-iccivion.

A, vhe o ulie convenws of pireé 23 needs no regdy.
25, Yhay che concenc‘s of vere 24&25 of vihe

councer cfricevi. zre decied. <+whe grounds weken in che
aupliccyion by uhe gppiicént heve got legal Torce,

and vhe ¢i.ricevion has got merics. +the saue 1is

liable vo oe alloved with coscs, / '
| 0«“/.
, , /"
Dz teds Lucknow ‘ Deponent
2A%5-2-41991

Vt’:’:ILLL&"l il ILH

I, he tbove ncmeq descnenv do hereby

verify vhce te contenis of peres 1 to 25 of this
effiqevie e.€ wue Yo my &novlcedge. Lo part of

iv 1s false ¢ud nothe.ng mevericl hes oeen concealed,
S0 nel, me God,.

Dz weds Lucsnow Degonent
C
2§- 1991
I 1cencii;r vhe dego..env wio has

Signcd Jerore Le. W
d

Aadvocate
solemn.y ofiiined velore ne on Q§-2~6
s/ piT.4s0y ohe de.o.ence wio is
laer . iiied by ori Luiendrenef.
4ddvocave, ILizh Cou ¢, Lucinow,
I neve secisfied i, examining the
deponent wao u.dersvands iits conuvencs
vhicii heve oeern rea2dout &nd explained oy .e.




